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(a) The Brentford Electric (In-
dia) Limited (Acquisition
and Transfer of Underta-
kings) Bill, 1987,

" (by The National Dairy Develop-
ment Board Bill, 1987,

—
~

(5) Consideration and passing
Of:
(a) The

Equal Remuneration
(Amendment) Bill, 1987.

(b) The Cine-Workers Welfare
Fund (Amendmenty  Bill,
1987, as passed by Lok Sa-
bha. «

—

MESSAGE FROM THE LOK SABHA
—Contd,

Il The Essential Commodities
(Special Provisions) Continuance
Bill, 1987

THE SECRETARY-GENERAL. Ma-
dam, I have to report to the House
the following message received from
the Lok Sabha, signed by the Secre-
tary.General of the Lok Sabha:—
“In accordance with the provi-
sions of rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close the Essential Commodities
" (Special Provigions) Continuance
Bill, 1987, ag passed by Lok Sabha

- at its sitting held on the 20th Aug-

ust, 1987.”

Madam, I lay a copy of the Bill
on the Table.

' TRIPURA BANDH

SHRI NARAYAN KAR (Tripura):
Madam, today on the 21st of August,
1987, the State of Tripura ig observing
a Tripura Bandh on the call of left
and democratic masg organisation,
The demand is for extension of
railway line from Xumarghat to
Agartala within the Seventh Five
Year Plan and industrialisation of the
State. Madam, after 40 yearg of inde-
pendence the State remains a zero-
industry State. There ig only 22 km.
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railway line. The survey was com-
pleted and the report hag already
been submitted to the Planning Com-
mission three years back, but the
Planning Commission hag not approv-
ed of thig raliway extension work.
So, I demand that the extension work
be completed within the Seventh Five
Year Plan. Also the State hag plenty
of gas, raw jute and bamboo. There
may be established industry also.

SHR] NIRMAL CHATTERJEE. You
can establish fertilizer plant¢ based on
gas in the public sector in Tripura,
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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS (SHRI MM, JACOB):
We have actually spent one whole
day on dxscussmn on the drought situ-
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el g . ,

ruptions) I have not completed my
sentence. Allow me i0 complete my
sentence. I have only started. I only
said the first part of it. Memberg had
an opportunity here, when hon. Mem-
bers from Opposition were absent
from the House, to discuss the grought
situation and the Minister has replied.
Now Mr. Vajpayee has raised a nmew
point that even though we haq dis-
cussed the issue earlier, since the
drought question is very important,
the Ministey mus{ come every ten
days and revort to the House what
actual]y is happening. That is a nice
suggestion. I wil] certainly convey
this {0 the Minister and take appro-k<
priate action.
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Now please sit down, You
cannot go on like this.
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THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL, 1987

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND JUS-
TICE (SHRI H.E. BHARDWAJ): Ma-
dam, I peg to move: L

3

“That the Bill further to amend
the Representation of the People
Act, 1950, be taken into considepa-
tion.”

Article 171 of the Constitution pro-
vides that the total number of mem-

-bRra in the Legislative Council of a



